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1./ 22.10.96. Shri_deamé}\\ Pandeay, the counsel for the applicant .

o "0n the prayeb made on bshalf of fhe learned

o _ counsel for the appiicant,' the case may be listed
on 11.11;96 for hearing on admission,
/cBs/ S L o ° (D. Purkayastha)
‘ ' Mamber (3J) ,
2/11.11,199 List on 13 12. 1996 for adm:.ssion before
\ , /
the Division Bench, R \/\\\\/\J\//V '
A " ~ ( V.N, Mehrotra )
MPS, ' - : : Vice-Chairman
1 3/13.12,96 '. Shri K.P.mishra, DL‘OXY.—COLlnsel for Shri s, Panuey. J
‘ ' ' Broxy-counsel for theaplicant prays tor
a short aa;ourm\ent. Prayer allowed,
. ) 1st on 23.01,1997 for admission.’ N
SKJ h (u.Purkayastha) I(M)é)m:)ii}(i;/ *
Member(J) ' ‘
. 4/24.01,97 . List on 05,03, 1997 for a'imisslonk , .
/ » /_J

5 KT ‘ ' (V WNebiehrotra)
- ' ' Vicé-chairman (‘



6/29, 4. 1997

UK - 50/ 96 ¢ ‘ ’

5./ 5.3.97. Shri'SQdama“Pandey, the.éounsel for the apmlicant.
\g;g | Heard ledrned COUﬂoBl for the apallcant. Admit,
| \4¢;?h ‘éﬁdﬁ Issue notlces to the respondents to flle W/S within
Q&gx ygﬁﬁ fqur weeks. Rejoinder, if ény, may be filéd uith;h'
< ’ )
Q;g%\ '§§° two wesks theresafter.
. 'F;i &xv .2. » 4edrd also an the point of grant of interim’
(}f 6*% ;N relief} Issue n0u1ces to the resoondents to file -
¢ A L | . |
N reply to the prdyer for interim relief within four .

weeks. List it on 29.4.97 before the ' ﬂy. Qeglstrdr I/C.

for ccmpletlon of pleadlngs.

. ) r .
‘(5.%.‘Ad ge) : (V.N. Mehrotra)
Member (#) ,  Vice-chairman

None for‘thé parties. Notices were issued to

the respondents no.1 to 3 on 14.3.1997, Notices validly
served upon the resgpondents no, 2 and 3. Due to efflux

of time notice upon:-the respondent no. 1 1s deemed to

MES,

have been served under order 5 Rule 19 (A) of CPC
Put up on 28.5,1997 for filing W/s.

( 8-P<Sinha )
Dy.Registrar I/c
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S !

WF '7l28.5.¥§§7 None for the parties. No W/s h3@s yet been

el f o \ : )
ﬁ:?mﬂlf‘£” ‘ bf flled Put Lp on 10.7.1997 for filing W/s., ) -
S bespontas |
Q“:_;‘-\ “_’[ﬂQ o~el :‘ . 2 -

:‘ "'7 i’ A ) L.yiq‘ '\\ B ( S. P. S i n < ) E"N‘.
i ”pps. Dy. Registrar I/c

| i',v.\u'"\xﬁ\’““

n%rkﬂ?

. 8/10.7.1997 - None for the parties. A vakdlitnéma has

ﬁl ! been filed on-behal £ of the railwdy respondents
iin . N ' )

1 ' by the 'ledrned counsel Shri P.K vermd, No W/s has

11 | o yet been filed. Put up ofi 5.8.1997 for filing W/s

§1ﬁ 5 ’ . as & last chdnce. (ffg%;;%“AgTP

ﬁfj ;vPS. T . Dy.Registrar I/c
i

a .

Wr 19/5.8 1997 -~ . None for the.parties, W/s has not yet been ;

filed.though sufficient time was given therefore.
In the circumstances, let this applicétion be
listed before the Hon'ble Bench for direction

i " " on 26.8.1997. | : W ~
! _ . ' :
N _ , . -

e e ‘.u_u—.——-'———-k e

Dy.Registrar 1/c

8 297 - ' 'W/s'not filed so far, Four weeks further time
is allowed for the same. Rejoinder may be f£iled within
two weeks thereafter, List for direction o 24.10.,1997,

(Vlkd%@g%ofra7”
_ . vice-Chairman
1. / 24.10.97, W/S not Filed 80 Far. Four ueeks further time is

alloued For the sama . ReJolnder may ‘be Flled within t 6 weeks

theraafter. List 1t on 5. 1 98 For direction.

| /fces/ L (v@ Mehrotra)

Vice-chairman
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11. / 24.10.97.

'./983/.7

0. A. -503/96

None for the parties. No W/s h¥s yet been

filed, Put up on 10.7.1997 for filing V/s.,

None for the parties., A vakalatpdma has

as & last chidnce,

been £iled on.behdalf of the railwdy respondents

' by the ‘learned counsel Shr;/ﬁ.R;verma. No W/s has

yet been filed. Put up on 5.8,1997 for filing W/s

( SQP.

inha )

Dy.Registrar I/c

- None for the.parties. W/s has not yet been ‘

filed.though sufficient time was given therefore.

In the circumstances,

let this applicetion be

listed before the Hon'ble Bench for direction

( S.P Sinha )

Dy.Registrar I/c =

on 26, 8.1997.

"W/s°not"filed so far. Four weeks further time
is allowed for the same. Rejoinder may be filed within
two weeks thereafter, List for direction on24.10.1997.

thereafter. List 1t on ‘5. 1 98 for dlrectlnn.

W
-m&% -

CVZ%N@EQQE&E:B)'

Vice=Chairman

U/S not filsd 80 Far. Four weeks further time is

Mehrotra)

Vice-chairman

1

e

alloued For tha sama. Rajolnder may ‘be Flled within tub wesks



'12./ 5.1.98.

0A - 503/96 -’
[ ) e T Q

W/S -not Filed so far. fFour uweeks f‘urther‘tiuﬁe~

dllOUBd for the same. Regolnder may be filed Ulthln

two ueeks thareafter. Llst it on 3.3.58 for directlon.

13/05,03.98
: allOWBG for the same. Rejoinder,

14 / 25.5,58.

(V\\hMehrotré)

Vice=-chairman

Wi/s notfiled so far, Four weeks further time is

within tWwo weeks thereafter. . "

List on 45 05,1998 "fc dlrectlonK\
t

i~ T : - \gi\ |
(L.R.K.Prasad) (v.N.Mehrotra)
Membe r(A) v vice-Chairman

Ww/s not Filed so f ar. Four wesks further ti me is’

alloved for the same. Rejoinder may be filed within tuo

weeks thereafter. List it on 18.8,98 for dire&?ion.

15/18.08.98

161/ 12.11.98.

For the same as a last chance. Regoxnder, 1f ‘any,

u1th;n two weeks thersaftar.,

5 .. ’ . o Qw
(V.N. Mehrotra)
Vice—cha@rman.'

if any, may be filed

W/s not filed so far. Four weeks further Lo

time is allowed for the same, Réjoindex; ifiény,
may be filed within three weeks thereafter.
‘List on 12, 11 1998 fox-dlnectlo o

(Lo R« Ko Prasad) b//7 | (V.NYlehrot ra )
Member(a) Vice~Chaiman

Shri Sudama Pandey, the counsal for the appnlicant.

u/s not Flled so far. Four wesks further tlme is alloued

P

-

@ﬁ%&”/ S | : *}_</452%:§§%://f/’
(L AKSHMAN JHA) (L.R.K. PRAS

MEMBER (2) ‘ MEMBER (A)

to be filed

Llst 1t on 14 1 99 for direction.



. 0.A. 503/96
- 17/14.01,99  Shri S.Pandey, counsel for the applicant.’
W/s not-filed so far, Four weeks further time
is allowed for filing W/s as a last chance. If the same

is not filed by the next. date, the case shall be heard
ex.l)arteo . )
List on 24.02.1999f0r dizéction.

Dl

(Lakshman Jha) (L. Re K{Prasad)>
SKJ ' "Mamber (J) ‘ Member(a)
18./ 24.2.99. W/S not filed so far. Four weeks further time

'is allowed for the same. Rasjoinder, if any, may be filed
within two weeks thereafter. List it on 21.4.99 for

. direction, ' \_,AEEE;ED |

" . " . . ‘\-,\
/ces/ T | (L.R.K. PRASAD)
' MEMBER (A)

19/21.4.99 Heard the Learnedﬂ‘Counsel for the applicant. The case
was admitted on 5.3.97. In spite of sufficient time given
the respondents are not bothered to file WS. On 14.1.99
the esp respondents were given 4 weeks time to file WS as
a last chance, but the same has$ not yet been done, In view . —
of the aforesaid position List the-case on 2.7.99 for hearing
In the meanwhile, the respondents are directed to file WS -

by nert date. -
FTTTQ?}S%f‘*’

AKT (LAKSHMAN JHA) " (L.R.K.PRASAD)

. KEMBER-J . . - . MEMBER-A
20/2.7.99 For want of time let it be listed on 24,8.99

for hearing.

AK] T (LR, K.Prasad) (5. Narayan)
Member (A) Vice~Chajirman

H

T




>
'Y
21/24,8,1999 For want of tlme, list it for hedrlng
T ‘on 7.10,1999, .
. o (Jgg\w S 'fj_k/129~£?/,,——‘“‘”_——_77
: ( Lakshman Jha ) : * '( L.R,X.Prasad )
MPS, - Member (J) - T Memker (A)
22/7.10.99. List it for hearing on 14,12.,99 .
AKT (L.JHA)

- (L oR.K.PRASA

" MEMBER(J) - MEMBER(A) -

23/14.12,1999 None for the parties,

List it for hearing on 2.2,2000.

%p- o *ﬁﬂ{’{ikéiiqrfrﬂf7?
( Lakshmdn Jha )}

( L.R. K Prasad )
MBS, - - Member (J)° Member (A)

24/02f02,2000  ¥or want of time, the hearing is ad journed to

.03.03,2000.

' | /§P22§;/"
(L. Huing liana) /.

: - - (S.Narayan)/v.C,.
Member (A) _ e

LI

SKI

' w25./ 3.3 2000.

For want of time, hearlng is adjourned to
8.5.2000 for hearing.,

, , ) : ) S U,
- -:- ’ )

/ces/ (LY HMINGLIANA) ' '

(S. NARAYAN)

MEMBER (A) . VICE=CHAIRMAN

26/8.5 .200 As D.B. of Court Mo.I is sitting at

Ranchi, list it for hearing on 29.6.2000.
N

SKS ( %. Hmingliana )/M(A) (Lekshman Jha)/M}(J)
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0.A, 503/96 .

Shri Sudama Pandey, counsel for the applicant,

On the request of the lear ned coursel
far the applicant, 1ist it for hearing

on 4,8,2000, ,
A"

( L,Hnibgliana ) ' °  ( Lakshman Jha )
Member (A) Member (J)

T LA L S . .

For waat of time, list it for hearing

on 18, 9.2000, . )

#ing 14 ana ). _ ( Lakshman Jha )
Member (A) = Mem¥er (J)

7

v LT

As the Cowrt No.I is not available,
list it for hearing om 14.11,2000,

I&f&?ﬂgliana ) (S.Naram

Member () ‘ . Vice~Chairman

39./ 14.11.2000.

None for the partiss on account of resolutisn

in bar today on sad demise of an advocate, Shri S.Mukharjees.

.The case is adjourned to 9.1.2001 for hedting.

S

(5. NARAYAN)/vV.C.

31./ 9.1.2001.

For want of time, hearing is adjourned to
13.3.2001. R |

R | J"X”/

C(LJ.R.K. PRASAUT7MZQ5' (S. NARAYAN)/v.C.



32_ on-503/96

13,3.2001 .
| cM Qn the requrst made oOn behalf of\t‘
C Shri”suPandey,cuunsel for the applicant,; ?
1ist it on 4.4.2001 for hearing.
il -
: (L.Jﬁa) (L.R -K. Pr asad)

33/04.04,2001 3 For want of time, the hearing is adjour
to 23,05.2001, |
) 1

skj (LR K.P (S .Narayan)
34723 .5 .2001 ' shri S.Pandey, counsel for the applicant’
o , . None for the respondents &
T E T B ? List it on 29.7. 2001 for
-hearing.
SKS L. Hmingliana )/M(A)
/30.7.2001 For want of D.B., list it on 29.8.2001
for hearing. .
S :
K . - ( §. Hmingliana j)/M(A)
.‘}.- i
W\\)
\) |
/ N
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36/29.‘8.20(51 Shri S, Pandey, counsel for the applicant.

On request, list it for hearing

on 19. . 2 001'

0/
MES, ( L, Hmingliana )/M(a) ( L,gha )/M(J)

- 37/19,9.2001 shri J.Prasad for shri S, Pandey, counsel for applicant,

On re

st, ,1ist it for hearing on
12.11, 2001,

o
10

a) (L dHa )/m(9)

MES, ( L.Hmingliangy J)/M

38./ 12.11.2001. For want of time, hearing is adjourned
to 5.12.2301, ' '

/ces/ (L. JHA)/M(3) (LR K&PRASAD)/M(A)

.39/5.12.2001 For want of time, list ‘it on 15.2 2002

for hearing.

AT

SKS gliana )/M(A) ( L. Jha )/M(a)
v 40/15,02.2002 : Since DB is not available today, list it
% on 15.03,2002 for héafing. JL/N_’/Z~_1
" Ve f@
sKj (S.Tha) Mlsr—"""
R
W LR gPESERd)
MQ) '

M)
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" (shyama pogra)- —
SMATY L rn el M(@)

v )
’ 43-./ 30, 4o 2002. Shri R.N. Sinha; the prnxy counsel states that
: *'ShYi 54 pandey, the learnsd counsel for the appllcant is

_not available due to some porsonal dlf‘f‘lculty. List 1t .on
6.0.2002 for hearlng.

/cas/ (SHY AMA DDERA)/ M(3) (L.R oK. REASTD)/M(A)

- 44/6.5,2662

- On the request made by Shri R, N,Sipha, Fr exy
- ceunsel for the applicant, ke 1isted for hearing
- en 27,6.2002, .
- MEB, (Shy%%(d’) L.R, K.Prasad )/M(A)
© 1 45/27,06,2002s . °}

Mr.. S.Pandey, munsel for the apolicant.

None for the eespondents.

A o At therequest of L/c for the applicant, bhe
' 1lstc=d on 19.07 2002 for hearing w1th dirp

ion to inform

the ot:;iiie/g%@ K
skj (LR .K.prasaa)/w/ (B.N.Singh Neelam) /vC

46./ 19.7.2002. Shri J. Prasad, proxy counsel for Shri S. Panday

M . states that Shri Pandey has suddenly fallen ill, Hse,

CD‘Q i 0 theref‘ore, prays for and is allowed adjournment. List it
Mﬁ,}'o on 6.,8.2002 for hesaring. ‘

-5

o o
‘%I/% /ggs/ (SHYAMJ)

7K. PRASAD)/M(A)




47/6./8.2 €2

NS,

. 48/20.8.2002

sks

yees/ (s. m

.

/cBS/

s1/2q,9,

~en 26.8.2002,

50.///19,9.2002

0.A.503/96

| The ld, ceursel feor the applicamt Shri S.ﬁhniey
irf«ms that the 14, ceunsel f or tle respercerts Shri

- B, K, vera 'is ‘ind: piesert, cand, tierefece, seeks .
adjeurnment, On his request, be 1listed f& hex ing

0.

( Sa_rwe',e,mk Jha )/M(A)

Due to shortage of timeé, be 1listed for hearing

on: 26.8.2002

(Shyam;&y/{}ﬁw) ( L R.K Prasad )/M(A)

0n the request mada ,by_the learned cwnsevl

49, / 26.8,2002,

for the applicant, be listed en 19.9.,2002 fer hearing,

(L.R.Ks PRASAD)/M(A)

With bonsent of the learned caunsel,f‘dx‘ bof.h the

partlas, list it on 20,%.2002 for hearing.
(s. DOGRW (s. JHA)/M(A) }

far wart of time, be listed for

2 002 -

( S.Degrd& )/M(J) ( S.9ha J)/M(A) ‘




.

/ 03 10 2002 Counsel for- the applicant : Shri Sudama Pandey.
- Counssel for the respondents: Shri P.K. Verma.

Heard lsarnad counsel for the parties. At the vsry

out-set, Shri Sudama Pandsy, the learned counsel for the

' applicant ‘'states that the appllcant has 4lready been granted
promotion to the post in question, and as such his grievances
have bean redresssd by the respondants. In visw of the aforasald
position under instructions from his clisnt, he states that

" the applicant may be permitted to withdraw this case to which
the learhed counsal for the respondents has no.abjaction.

2., In view of the above position, this 0.A., is dismissed

as withdrawun by the appliCant.«
/

'cas/ - (s. D % M o (L.R.K. PR)&S:’MJ)/lI"l(A)




